
IN THE CENTRAL ADRINISTR:ATIVE TRIBUNAL, 
ALLAH:2,6AD BENCH. 

Dated: this the 13th day of Jone, 1995, 

ORIGINAL APPLEJION NO: 556 OF 1995, 

Hon' ble  i1r. 5. Day al, i~emberCA 

Rathubeer son of Sri R.K. Yadavo, resident of vill7ge 

present residin at 75/ Sir Sunder Lal Hostel, Allahabad. 
Khojanpur, Post Of ice Rani Bazaar, District Fpizabad at 

APPLE ANT. 
• • • 

By Sri Ch ndra k-rokash and V.D.Yadava mdvocates, 

Versus 

1. The 	ion of India, through the Chief  ecretary, New Delhi, 

2. The Secretary, Union Public Service Commission, Dhajlour House, 
New Delhi, 

3. The Ministry of personnel, Public grievances and Pension 
Department of Personnel and Training, North Block,Neu Delhi, 
through its Secretary. 

RESPONDENTS. 

1 

• • • • 

O R D E R. 

By Honlble Mr. S. Dual, Member(A).  

The applicant has come to this Tribunal seeking the 

direction to the respondents to permit the petitioner to give reply, 

to to put questions to the applicant by the Interview Board 

in written form and the petitioner be permitted to give reply to 

these questions verbally. 

2. 	The ca_insel for the applicant has averred that the Civil 

Services Examin:Htions 1994 (Hindi Gazetted version) mentions on 

pane 8 under caption 'General' that handicapped persons having 

t otal or partial loss of vision will be allowed to hPve a Scribe in 

the examination while no other candidate 	be allowed such faci- 

lity ond will be required to.i reply the questions personally. He 

has admitted that there isno mention re arding the case of 

hearing—impaired for the question relating to interview.However, 

he says that Objective of interview is to assess the personality 

of the candidate with a view to his suitability for public services 

The Interview Bo rd will assess the mental ability, the interest 

of the candid-ate in social aff,irs, his mental alertness for 
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clear and cogent expression, ability to take balanced decision, 

varied interests and qualities of leadership as well as capecity 

for organisation and integrity. The a,  licant counsel's averment 

is thst the interview Board can judge the hearing igjpaired also 

by puttino questions in writing and the candidate can reply verbally. 

The counsel has also made a prayer for interim relief in the 

application by way of a direction that questions in interview may 

be put in written for and the candidate be permitted to reply 

verbally. In effect, the interim relief and the final relief 

are the same. 

3. 	The counsel for the applicant has mentioned that 

handicapped candid ,a,;es are also inducted into services. He has 

mentioned that the candidate himself is working as an Accountant 

in the of ice of the Accountant General at allahabad. However, 

he has not been able to show whether there is any reservation 

in jobs for which the Civil Services Examinations are conducted 

for the physically handicapped candidates. He has also not 

been able to show as to whether the medical examination to assess 

the s_i -ability of the candidates from his physical point of 

view would make the candidate eligible to be appointed into any 

of the services even if the Interview Board selected such a 

candidate. He has ststed that such a medical examinntion comes 

later and if the candidate can not reach that st age, he will be 

frustrated in his attempt to find a a it able career for himself 

in view of his brilliantxademic record. 

4. 	I am of the opinion that the medical ex :-mination is a 

part of the process of selection of appropriate candidates  for 

various executive jobs in the services and it cannot be ignored 

merely because interview comes earlier than the medical examina-

tion. 

5. 	The counsel for the applicant has referred to the reply 

of the Union PUblic Service Commission (Annexure —1) dated 

1 .6.1g95, which rejects the request made by the c andidate. It has 

been stated in the reply of the Union Public Service Commission 

( Annexure — 1) that since the request made by the applicant 

was not in conformity with the requirements of the n f or es Elid 

rules, the Commission could not agree to the request of the 

candidate that the questions be put in writing by the Interview 

Board. 
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6. The interview is arastdr.taftiv' . process in which there is 
A 

intense and quick inter— ac tion between the Board and the 

candidate through the medium of speech. It is not merely a 

process of putting specific number of questions to which the Members 

of the Board may seek replies, but it. is a dialogue between 
the members of the Board and the c ndida in which a number 

of questions, explanations, sub—questions etc, have to be 

exchanged in order to assess the suit ability of the c andidate 

as required in the rules. Therefore, the method of putting 

written questions and assessing the suitability could not be 

a proper method for judging suitability. Even from this point 

of view the relief asked for by the 27 plicant cannot be granted. 

7. In effect, the application is rejected in limine. 

Copy of the order can be given to the counsel for the applicant 

today. 

Member (A). 


